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IN THE CEN'IRAL ADMIN 

C.P.No.80/93 in 

O.A.No. 1225/93 

BETWEEN; 

H 
YE TRIBUNAL : HYDERAB1D BENCH 

HYDE RPB AD 

Date of Orde±; 15.12.93 

All India Postal taIp.Lu'ec IJLLL¼IIi 

Class-Ill and WAs Re.Iby Sri N.S.Murthy 
Divisional Secretary Kürnool Dvi. Union, 
Kurnool - 518 001. 	

/ 
All India Postal Ernploees Union postmai 
Class-LW & EDs Rep. br Sri I .Pra sad, 
Dvi. Secretary Dvi. Unhion,  Kurnool Divn., 
Kurnool - 518 001. 	j 

T.Malieswar Reddy, Pota1 Asst. 
Head Post Office, Kurijool. 	 .. Petitioners. 

A N D 

SdR.Watarajamurthy, 
A.P.Southern Region, 

Sri N.P.Muthyalappa, 
Qffices, Kurnool Div 
Kurnool. 

Master General, 
ci - 518 005. 

dt. of Post 	I  - 

Sri D.V.Suboa Rae, Post Master, 
Head Post Office, Kulnool. 

Sri A.V.Rao, Post Mater, 
Head Post Office, aadni, 

- 518 301. 

Counsel for the Applica t 

Counsel for the 1<espon 	ts 

Rspondents. 

Mr.D.Ramana Reddy 

Mr.N.R.Devraj 

CORAM: 

HON'BLE SHRI A,B..GORTH 

HON'BLE Si-IRI T 

: ?14BER (ADIIN.) 

LKHARA R.DDY : MEMBER JUD L.) 



-3- 

To 
Sri R.Natarajamurthy, Postmaster General. 
A.P.Southern $egion, Kurnool-5. 

Sri N.P.Muthyalappa, Supdt.of Post Offices, 
Kurnool Ditision, Kurnool. 

Sri D.v.Subba Rao, Postmaster, 
Head Post Office, Kurnool. 
Sri A.v.Rao, Postmaster, 
Headpost Office1  Adorui, H.P.O. 301. 
One copy to Mr.D.Ramana Reddy, Advocate,9e33/3, Ist Floor, 
Lingala Complex, Dilsukhnagar, Hyderabad. 

One'copy to Mr.N.R.tevraj, Sr.CGSC.cAT.Flyd. 
One copy to Library, CAT.Hyd, 
One spare copy. 

pvm 

VA 
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CP. No. 80/93 
in 

O7. No.1225/93 	 Ut. of Decision 	15.12. 

	

As per HOn'ble Shri A.8.GoFthi, Mambr (Adcnn.) 	I 

NOne for the contempt petitioker. We have 

heard MLNR. 'Davaraj standing counsel for the 

sporidents. 

2. 	 The al3egation in the contemt petition is 

that the reapond4nts did not comply with the interim 

order of the Tril 
	

1 dt. 28.9.93 9  with regard to 

deferment of the recoveries from their salaries. 

Mr. N.R. Devaraj clarifies that by the time 	- interim 

order was communicated to the respondents nece55ary 

pay bills and oter financial documents were already 

drawn UP as a retult  of which the rocoveries 

Lffted. The rtspondents did not wish to in any 

manner disobey 	he order of the Tribunal. 

3, 	 In •vieth of the above clarifications by the 
4— L- 

respondents, the respondents have not committed any 
& 

contempt in regard to the Tribunal's order and the 

contempt potitio i is disposed of withot4t any .!rther 

orders. No Cost. 	 I  

d- 
(T. CE&ANORASEKHRRA RDDY) 	 (A.s. GORTi3I) 

IEddER. (3UDL) 	 MEMBER (ADMN. ) 

Dated : The 15th December 93. 
(Dictated in Open Court). 

of  


